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R.K. Sharma (Staf No. 576A),
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K.L. Bhawan,
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A.D.G,
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A.D.G. (BT)
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R.C. Malhotra (Staff No. 4864),
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22. M.L. Chawla (Staff No, 4391 ), . t

23. D.N. Goal (Staff No. 4339)
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27. Trilochan Parkash (Staff No. 3186)/
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Mohan Singh (Staff No, 2951) .

O.P, Bibra (Staff No. 3092)

Jai Dev (Staff No. 278?)

Advocate: Shri Naresh Kaushik)

Versus

Union of India through
the Secretary,

f  Ministry of Communications,
Sanchar Bhawan,

20, Ashoka Road,
New Delhi-1 10001.
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(By

■ MR,

The Chairman,

Telecom. Commission,. >

;  Dept. of Telecommunications,
Sanchar Bhawan,
20, Ashoka Road,
New Delhi-1 10001.

The Director General,
Dept. of Telecommunications,

'■ „ Sanchar Bhawan,
20, Ashoka Road, ''

'■ New Delhi-1 1 0001 .

Advocate: Shri M,K. Gangwani)

•  ORDER i

S.R. ADIGE. VC (A)

Applicvants

.  Respondents

Applicants seek a direction to respondents to

extend to them the benefits of the CAT, Hyderabad

Bench order dated 5.1.96 in C.P. Mo. 16-21/93

arising out. of 0.As No. 178, 196, 359 and 360 of

1992 upheld by the Hon'bie Supreme Court vide

judgment dated 23.10.96 in S.L.P. (C) No.

5391-96/96 and implemented by respondents vide order

dated 6.11.96 (Annexure 12) and dated 13.1.97

(Annexure 13) with al l consequential benefits.

2. In Para 3 of the O.A., appI icants

themselves state that they had represented to

respondents in respect of the aforesaid claims on
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i  7.1.97: 8.7.97; and 16.7.97 fol lowed by reminders

dated 18.9.97; 24.9.97,and 20.3.98 and having waited

for six months, v/ithout receipt of any communication

from respondents on their aforesaid representation

they have approached the Tribunal through this O.A.

This., assertion has not been denied by respondents in

the i r rep Iy, • .

3. As appl icants' representations are sti l l

stated to be pending with respondents, the latter are

directed in the first instance to dispose of the same

in accodance with rules, instructions and judicial

pronouncements by a detai led, speaking and reasoned

order under intimation to appI icants: withIn three

months from the date of receipt of a copy of this

order.

4. Thereafter if any grievance sti l l

survives appl icants wi l l be at , l iberty to seek

re'-'ivsj of this O.A. in course of which they shal l

be permitted to impugn the orders so passed pursuant

to directions contained in Para 3 above.

5. Subject to l iberty given to appl icants, as

contained in Para 4 above, the O.A. is disposed of.

No costs. ,

(Dr. A. Vedaval l i) (S.R. Adige)
Member (J) Vice Chairman (A)
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